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3MCA/ORDER

Manoj Kumar Aggarwal (Accountant Member):

1. During hearing, none appeared for assessee. However, the registry
placed on record assessee’s letter dated 08.04.2022 wherein it has been
stated that this appeal was filed against the order passed u/s 263.
However, Ld. AO, in the consequential order, has completed the
assessment by allowing the relief claimed by the assessee. As such, the
appeal has become infructuous. The Ld. Sr. DR did not object to the

same.
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2. Accordingly, the appeal stands dismissed as infructuous.

Order pronounced on 12™ April, 2022.
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